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IN THE CyTRAt3 ADMINISTRATIVE TRIBUNAt., 
OJTTAK B EMCHCJTTPCK. 

ORIGINAL. APPLICATION NO. 364 OF 1999. 
Me 9th5i thj20001 

Trinth preThan, 

Union of India & Othecs4 

Applican t. 

ReSorident s. 

POR INSTgJCTIONS 

1. Whethel: itbe referred to the reporters ornot?Y-eg  

2 	whether it be circulated to all the Bches of the 

Ctrel Administrative Trbunai ot? 	No 

(G.NARAsIF 

	

4v~N:"Ift 
ME2413 ER (JUDI CI AL) 	 VI C E-. 



 

CO RAM 

IN THE CTAL ADMIWI STATIVE TRI 
JTAK B flICI JrAQC. 

OGINAL APPLICATION NO, 364 OF 1 
rcw',T~ack, this E14 5Eh! 7 5 	 j 

THE }iONJRABLE MR. SOMNATH SCM, VXC 

AND 

THE 140NOUR1BLE MR. G.NARASIMHAM, MEMBER(JUDICIAL), 

Sri Trinath Pradhan, AgeI about 55 years, son of late 
sat.rughna pradhan of village Jagannathpurpatna,ps; 
BaflpUr,DiSt:rthurda at present serving as Gr,D official 
in BhOi Nagar Sub Post Office under Bh-tbanear Postal 
Dv1 sion. 

$ Applicant. 

By leOal Practitioner s M/. D.D.Nayak, S.$wath, D.P.than, 
M. Mohanty., S.N.Biswal,P.K.Mishra, 
Ad vocates. 

-Ver5Us 

Asstant Su1t of Post Offices,Bhubanear 
(North) 	Di vision,Bhubaneswar1. 

seniOr Superintendent of Post Offices, 
BhUbanesw.r Division, _--'i hubaneswar.  

The Chief Postmaster General, 
Orissa Circ1e,Bhbanegwar,Di5t;Khurda. 

The Director,rros Lal Services(Hqrs.), 
3h1baneswar, DistO(hl rda. 

The Director General pOsts,Nq Delhi. 

6. 	Uniosan of India re-re-sented through the 
\ jtJ 	 sec retary, Cornunications, NDelhi. 

7. 	Sub Postmaster Bhoi Nigar Sub Post Office, 
Bhubaneswar,Djst.KhuIxIa. 

: ReSPOneflts. 

BY legal practitioners M. A. Rou tray, iMi tiona]. standing Counsel. 



-2- 

ORDER 

MR. SOMNATH SOM, VICE-0I AIRM1N: 

In this Original Application,the applicant has 

prayed for quashinj the order dated 16-7-1999 in which 

he ha been transferred from Bhoinagar S. to VssNagar 

SO in Bhubaneswar town.In this order,two other persons 

have also been transferred.The second prayer is for a 

direction to the Respondents to consider his case for the 

post of sorting Postman or Authorised Medical Attefldarit.He 

has also asked for arrear dues with regard to O.T.,non-

practising allowances etc. 

Respondents have filed counter opposing the prayers 

of the applicant. 

For the purpose of considering this Original 

Applicaticn9  it is not necessary to go into too many 

facts of this case. The admitted position is that the 

applicant is a physically handicapd Gr.D official in 

the postal Lepartment.He has been working as Bhoinagar 

S.C. from 1996 and in the impugned oraer he has been 

transferred to V.s.S. Nagar S.O.,.tn the Bhubaneswar town. 

Applicant has stated that he is physically handicapped 

person and by this transfer he has to undertake daily 

journey of morethan thirty KMs and it would be difficult 

for him to do and that is why he has asked for cuashing 

the impugned order of transfe -Ie has also stated that 

he has appeared in the D.H.M.S. examination in the year 

1983 and has been successfully listed as a Hornoeopathic 

Practiti.oner.He has stated that there is a post of 



Authorised Medical Attendant in Postal L.fe Insurance and 
has he 	

1 

and he / pennitted to hold the post but his case has not 

been considered.He has also stated that under the Rules,he 

is entitled to enhanced transport allowances which he has 

not been paid.He has also stated that some of his arrears 

with regard to overtime allowance has not been paid to him. 

3. 	Respondents in their counter have pointed out that 

the appli-cant1 s work has been highly unsatisfactoLy and his 

behaviour untoler&Dle.It is also alleged that a large number 

of report against his unsatisfactoLy conduct was received 

from the SPM,Bhoinagar.In view of this he was shifted to 

vss Nagar 5C. Respondents have stated that applicant resides 

in his own house and considering his physical disability 

he has been t ransferred to the VSS Nagar 50 so that he 
neae t.c is j,,.cce of work 

will be residing in his Own resdeflce/.It is also submitted 

by learned zsc at the time of hearing that in the meantime 

the applicant has already joined in his new place of posting 

at V.5.S.Nagar S0.In view of this, his prayer for cancelling 

the order of transfer has become infructuous.Moreover,he has 

prayed for quashing the order of transfer at Annexure-3 in 

which another person shri Budhaneth Kandi has been posted to 

Bhoinagar SO and in case the appl icant' s transfer from Bhoinagar 

SO is cancelled,then the interest of Kandi will be adversely 

affected but even then the applicant has not made him as one 

of the Respondents in this O.A. in  view of this his prayer for 

cancelling the transfer order at Annexure-3 15 also held to 

be without any merit and the same is rejected. 

4. 	As reards his transport allowance,it 15 submitted 

by Mr.outray, learned ASC that the said allowance has already 



been sanctioned to him .Ths prayer is also held to be 

infructuous. 

As regards his claJin for consideration for the post 
Autho ri sed 
ofMedical Attefldaflt,RespOfldeflts have pointed out that 

there is no such post of Authorised Medical Attendant in 

PLI as stated by the applicaflt.Therefore,this prayer of 

the petitioner is also without any basis and is rejected. 

AS regaras his claim for OT,besides malcing bald 

submission that some of his CT dues are kept pending,the 

petitioner has not given any details of his OT claim.In 

view of this it is held that this prayer of the applicant 

is also without any basis and is rejected. 

In the result, therefore, the Original Application 

is held to be without any merit and is rejected.No costs. 

(G .NAIkMAM) 
	

VAN 
MEMBR(J UDICJ.) 

KNM/CM. 


